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Applicant by shri Jf.s. Verma.

Respondents by shri p. Shankaran.

We have heard the learned counsel for
both the parties.

The learned counsel for the
respondents raised a preliminary objection
that this contempt petition is time barred
and is not legally maintainable. He has also
invited our attention to the reply filed by
them, wherein it is stated that against the
order of the Tribunal the respondents have
preferred a writ Petition No. 8366/2004 and
the same is still pending for final disposal.

Thus, in view of jdnjg Section 20 of the
Contempt of Courts Act, the present contempt
petition is not maintainable and is
accordingly, dismissed. Notices issued are
discharged.

L'Ua Q
@A.ic.vGaur) (Dr. G.C. Srivastava)
JM VC





